
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
• PRINCIPAL BENCH, NEW DELHI.

Regn.No. OA 319/86

Shri Baurai

Vsfe

union of India

For the Applicant

For the Respondents

Date of decision 28'»05 ,92

. Applicant

|ii«gp.espondents

|,j.r.None

j»l>[,None

CORAMr

The Hon'ble Mr.p^.K. K^THA, VICE GHAIRMAN(J)

The Hon'ble Mr.I;,K. RASQOTPA, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed
to see the Judgment?

2. To be referred to the Reporters or not?

JUDOV'lENT (ORAL)
(of the Bench delivered by Hon'ble Shri Kartha,

Vice Chairman(j))

When this case was called none appeared for the

parties;. The case is dismissed for default and noii-

prosecution.
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